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ORDER

Pursuant to the earlier order dated 14.01.2020, IRP filed an affidavit
stating that after receiving two claims on 23.12.2019 from M/s Brite Paper
Product of Rs. 2,49,154/- and M/s ESS AAR Pack of Rs. 27,17,202/-. Ld. IRP
submitted that both the claims have been settled with the CD and now no

claim is pending.

Present CA bearing no. CA-192/C-V/ND/2019 has been filed by the IPR
praying therein to permit him to withdraw the application. None present on
behalf of CD. We have heard the Ld. IRP and perused the averments made in
the application as well as supplementary affidavit. Ld. IRP submitted that since
no claim is pending and he has received his cost and fee and there is no other

dues pending against the CD therefore, he may be permitted to withdraw the

present application.




Considering the averments made in the application that no CoC has been
constituted, therefore, the present application has been filed on behalf of IRP
under Section 12(a) of IBC, 2016. Accordingly, we hereby approve the
application filed by the IRP permitting him to withdraw the present application.
Since the IRP submitted before us that he has received the fee and no other
dues pending therefore, we do not think it proper to give any direction
regarding the payment of fee and cost. Accordingly, we hereby allow the IRP to

withdraw the present petition bearing no. IB-2220/ND/2019. With this the

present petition is dismissed as withdrawn. N
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(K.K. VOHRA) (ABNI RANJAN KUMAR SINHA)
MEMBER (T) MEMBER (J)

(Lalit)

\OMY

r
I S

R = i.)’_
Vate of Presentation 12 0q -20
f application for COPY weemerssmmnsssssssasemseors
N i Pages D R L
w0, Of 8 w(;\
i Ao Fysae
.epying | & r:.s s siessseenire
ek ation & Postage Feeommmammne .
(STRY '=f.............‘Lﬂ\.r.::......,...,..................
BT O .”. =i &
v, .,‘-;E ,' (_,7?_/‘,’... e eeties wesansemseseitisEey S etou ’D}\Q .\ W
,'t',",lfz @)Q‘ p),l_
Ve oF D anion 08 LOPYas |l S ; "
tichaary o Cop r’-l\ﬁq 2 LL G| FRTAT / Boby Narayan
e ~ ETd% ISR / Assistant Registrar
Ao ST e R
v National Company Law Tribunal
DD/DB/ARGHu Sitest IRA PR / Gowt. of India

1 Company Law Tribuna

N Ve



